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Delhi administration & Ors. ies Kesporderts

COR A

THE HON'BLE Mi. JUSTICE V. 5. MALIMATH, CHAIBRMAN
THE HON'BLE MR. P. G. JAIN, MENMBER (A)

Petitioner in person
\

Mrs; Avnish shlawst, Gounsel for the Respondents

ORDER (CRAL)

| Hon'ble Mr. Justice V. S. Mal imath, Chairman -

The judgment of the Tribunsl has since been complied
‘with. The petitiomer was given an option, which havimng
been exercised, he has been assigned duties on the teaching
line. Though there is some delay in paying the emoluments,
it is not now disputed that the emolumerts have also been
. paild to the petitioner. There is, therefore, compliance
with the judgment of the TriBunal. The petitioner, however,
submitted that on reversion to - the teaching line His pay
has not been'properly fixed., According tc him, he wsas
emitled to one increment which was not accorded to him.
If that is so, it is open to the petitioner to bring the
mistake, if any, to the notice of the authorities. Learned
ceunsel for the respoﬁdents rightly and fairly submitted
fhat 1f such a representstion is made, the same would be

examined and if any error is foumd to have been committed,

o/ the same would be corrected and relief granted to the
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' petitioner. If onconsiderstion aay declsiocn is taken by
which the petitioner is aggrieved, it would be open to

him to seek appropriate relief on the original side.

with these observations, this contempt of co
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stards disposed of. Hule discharged.

C?etv) ”4572/FP~_

( P- G» Jain ) ( \/- EQ If;lal imath )
Membar (A) Chalrman
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